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(By Advocate; Shri B.S. Malncc)

V e r s u s

Union of India. Through
Lt. Govcriior, Government of NCT of Delhi.,
Raj Niwas,
Delhi.

2. Secretary (Medical)
Govt, of NCT of Delhi,

Players Buiidiiig,
ITO Building,

New Delhi.

3. Medical Super intendeiit.,
L-ok Nayak ilosp i rar ,
New Delhi.

..R Delhi Subordinate Scrviocs Selection Board
Thiough Its Ghairrf-an,
UTCS Building,
Shahdara, Delhi. ...Respondents.

Q R D E R (ORAL)

By Ilon'blc Mr.Kuldlp Singh,MeniberCJudl)

The applicants in this case arc aggrieved oi

the order dated 30.12.3000 whereby their appo i ntiscnt had

he On oai;eci. led.

2, The facts in brief arc that earlier also

applicants had approached this Tribunal in OA 747/2000.



The Tribunal had disposed of The said Oa ov
respondcats that they should ooasidcr the replies oi
applioaats to show-oausc aotiocs dated 20.4.2000 and pass
detailed and reasoned order thereou

,,onths fror. the date of receipt of a eopy of th.s order,
la case of any adverse order passed agaiasr

applloaata, the respondents are restrained to act uooa
the same for aaothcr mouth so that the applicants gee

reasonable opportunity to approach the appropriate forum

1.0 redress their grievances. The respondents thercaftor
passed the impugned order dated ' 30. l.r . aooe

have struck to the stand that the applicants arc not
pual iflcd to hold the post of Lab. Tcohnicianas they
pcre inadvertently, appointed. Ilovvcvcr, a perusal of the
order shops that the department has not clarified as re

chat arc short comings of the applicants which render

them unqual ified to hold the post of Lab. Teehnieians.

To that extent the order is a aon-spcak lug one. .In these
oiroumstanoca. I f i ocl that the OA can be disposed of b>

directing the respondents to pass a detailed speaxin

order pointing out the short comings in the qua ■ i f i oat ioii

which renders the applicants unfit to bo allowed re

continue on the post of I.ab. Tcohniolans. This may be

doi- within a period of one month from the date 01

receipt of a copy of this order. The respondents shall

not terminate the service of the applicant ti ll one month

from the date of passing of the detailed speaking uruei ,

pointing out the shortcomings of their e • ig i o j. .l j l. .v
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